
THE CENTRAIJ ADMINTRATIvE TRIBUL 

PATNZ BEL'CH : PAT 

a No.149 of 1996 

Hon'ble Mr. Justice B.N.Singh Melam, Vice-Chairm an 

Hon'ble Mr. Sarweshwar Tha, Member (Administrative) 

Sumila Kumari, wife of Sri Fawan Kumar Shukia, 

resident of Village Khanjahachak, Via- tlganj, 

Police Station Iiganj, District Vaishali. 

11awan Kumar Shukia, Son of Sri Shriwan thrayan 

Shuk].a, resident of Village Khanjahachak, 

Via Lalganj, Police Station lalganj, 

District Vaishali 

.... Applicants 

- By Shri J.K.Karn, Advocate 

Versus 

The Union of India, through the Secretary...cum... 

Director General, Department of Posts, Dak Bhawan, 

w Delhi...).. 

The Chief Postmaster Genera)., Bihar Circle, £tna. 

The Director, P05 ta]. Serices, Qff ice of the 

Chief PMG, Patna. 

The Superintendent, Post Office, Vaishali 

Dlv is Ion, Haj ipur. 

Sri L.P. Bharti, Assistant Superintendent Post 

Off ices,Vajsaij, East S_DIjSj, Vaishali 

Sri Dinesh Kumar, Son of Sri Butan Sah, At & P.o. 

Khanjahachak, 'Via - :Lalganj, District Vaishali, 

at present working  as EDBPM of Khanjahachak EDBO 

in Vaishali Postal Division 

.. RespodentS 

- By 1. Shri G.K.Agarwals 	
ti nal Standing 

1se 
2. Shri S.N.TiWarY, AdVOcate 



/ 

2. 

OR DR 

(onounced,jn Open Court 
through Dictatior2) 

Heard the learned counsel for the applicants, 

the learned cunse1 representing Official Respondents 

and the learned counsel appearing on behalf of the 

private Respondent No.6. 

It transpires that by filing this Original 

Application the appointnient of the Respondent No .6 i.e. 

Dinesh Kumar, on the post of EDBPM, Khanj ahachak Branch 

Post Office is so challenged on the grounds mentioned 

in the application, mainly on the groun-l"'Ith 
I 
 at fraudulently 

for wrongful gain the Respondent No.6, Dinesh Kumar, had 

Submitted One ltrjcujatjon Certificate of the year 1991 

and claimed to have secured 585 marks out of full marks 

900. It is s uthitted that the same pers on, Dinesh Kumar, 

sat in the Matriculation Zxamination in the name of 

De ye ndra Pras ad Sah in the year .1984 and Secured 500 marks 

out of 900 fuli marks and it is because he is claiming 

to Secure 585 marks in the year 1991 in the Matriculation 

xamjnatjon and he got selected,and on that scoe only 

Q that se1ectin is challenged. It U also C0mq1ight 
ly 

, 1-11 
ticu1ar going through the Misc. Application 

N0.293 of 2000 So filed arsing Out of the -149 of 1996 
I 	 applicants 

that on behalf of the 	 bp1aint was So lodged 
before the Department just after the selection for 

appointment of the Respondent No.6 in the year 1993 and 

in that connection eeninqiry was SO conducted. 

According to the applicants the inquiry report is in 

favour of the stand so taken by the applicants. There 

was a direction to the concerned official respondents 

as to make available a copy of the inquiry report sometime 

in the year 2000 itself, but that has not yet 

j made available. Furthermore, keeTp:; rig dnJ 'ofthe inquiry 



3. 

- -V 

; 
also like to See that final reports 	we Would 

order so passed by the Departmental authority after 

submission of the inquiry report in connection 

with the al legati OS so put by the applicants 

challenging the selection/appointment of the 

Respondent No.6, that is also not available. 

3. 	 In the background of the circumstances and 

after hearing the learned counsel for the applicants, 

who are husband and wife, and the learned counsel 

representing the other side,we feel that first 

of all the question of selection/appointment of 

Dnesh Kur was 

before the Department itself and the department Ci without a,pL* 
had set up an inquiry antthe  inquiry report arYi 

final order so passed (Ori the basis of the facts 
it 

being available,/does not possible for us to 

decide the matter at this stage considering the 

relief/s So Sought for grant to the applicant. 

gh -tt inOrij '- 
, 	tL 

first of all it was seen w4ak was 
IoN 

the final order so passed by the Department concerned 

after the allegation Tut by the applicants 

relating to the selection/appointment so made to 

the ReSpondent. No.6. However, before parting 

of theorder a liberty be given to the learned 
'1 

counsel for the applicant, iso advised, to file 
cLLLJ' 

an Original Application afresh if 
Ii 
 they in any way 

grievby the final order so passed by the 

Departmental authority relating to the allegation 

put by the applicant and the inquiry conducted, 



4. 

and final order So passed by the Postal authority 

concerned. It is for the concerned authority to make 

s,uch final order in connection with the allegation 

SO ptA9y the applicant as to kncM actual position 

in the matter. This be made within,a period of 
appLLcts 

one month when the 	iapproaCh the authority 

concerned , h furnishing of the final order So passed 

by the Postal authority i.e.  R pondent No .2. .i this 

connection, as Submitted, the inquiry was also conducted 

relating to the allegation SO made just after 

hcomplairwas made by the applicants and just after 

the selection/appointment of the ReSpondent No.6, Dinesh 

Kumar Was made. 

4. 	 With the above observations and directions 

the matter stands djspced of. The partieSbear their 

I 

SKS 
/ 

' -I  

ci 


